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coe Applicant

?1 The Divisional Electrical Engineer
v Southern Railway, Palghat.

;2 MV-Prabhakar, Electrical Fitter(P)
+ HS-I, Southern Railuay, Mangalore.. Respondents
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/s M Ramachandran & PV Abraham .., Counsel for Applicant

;ﬁr MC Cherian ... Counsel for Respondents
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Hon'ble G Sreedharan Nair, Judicial Member
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Korder pronounced by Hon'ble Shri G Sreedharan Nair,
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2 The challenge in this application is against
i :

r , .o
the order of the 1st Respondent directing the

i
I

transfer of the appliecant, Electrical Fitter from
J

S%oranur to Palghat. The ground urged is that
uﬁile the applicant was working elssuhere by order
dated 22.4,86, he was promoted as Electrical

i

F{tter(HS-I) and on his request he was posted to

! dated
Sﬁoranur and as such the impugned ordexzj1.6.86,

i

uﬁ%hin two months, transfering him to Palghat is

to be gquashed.

3 : In the counter affidavit filed on behalf

of the 1st Respondent it is stated that after the
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issue oF.tha earlier order dated 22.4;86 which
related to the promotions/postings/transfers

of 91 employeses to the higher grade, there were

a number of representations pointing out that
senior employees were transferred and juniérs

from other stations have bagn accommodated in
their nlace, in view of which é review of the
order was made for rectifying ;he anomalies, and
that it was under such circums%ance that the

order transfering the applicant to Palghat had

to be issued. It is specifically pointad.out

that at the time of the earliser order, tha Zﬁd
Respondent who is senior to tﬁe applicant‘uas
working at Shoraﬁur, but was érans?erred to
Mangalofe and that it uasvdoné only to accommodate
the applicant since he had reﬁuested for a posting

at Shoranur.

4 On hearing counsel on either side and ow
examination of the‘reéords, I:am not satisfied
that there is any oground forsquashing the order .
of transfer. It cannot be disputed that the
impugned order was the result of a policy

decision relating to transfers by which preference
was shbun_to seniors in service. Though the
garlier order was passed only in April, 1986,

it was not only the case of the applicant that
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was reviewed, but all similar cases, as such
: L

there cannot be ény grievance for the applicant,

5 It was admitted that the order of transfer
has taken effect and that the applicant is at
present working at Palghat. Couqsel QP applicant
supmitted that when his turn comes Por further
trénsfer, st Respandeﬁt may consider whether the

applicant can be accommodated at Shoranur. On

’ this matter the 1st Respondent himself has stated

in paragraph-2 of the counter aPfidavit that the
request of the applicant for posting him at

Shoranur will be considered when normal vacancies

arise at Shoranur, subject to the relevant conditions.

6 . In the circumstance, the application is

5

dismissed subjecthhat has been stated in the

preceeding paragraph§.

( G Sreedharan Nair)

Judicial Member
8/7/87
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